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SHRI MADHUSUDAN MISTRY (Gujarat): Sir, what about the

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not allowed. ...(Interruptions)... It is not allowed.

...(Interruptions)... Nothing will go on record. ... (Interruptions)... Not allowed.
SHRI JAIRAM RAMESH: *
SHRI MADHUSUDAN MISTRY: *

MR. DEPUTY CHAIRMAN: Now, Shrimati Rajani Patil. ...(Interruptions)...
Listen, we have to take up the Private Members' Business. I said that it will start at 3.30
p-m. ...(Interruptions)... Now, it is 3.42 p.m., and, we are starting twelve minutes late.
Therefore, the Private Members' Business will be over by 6.12 p.m. only. We are taking
additional twelve minutes. After 6.12 p.m., we may have Special Mentions also. That is
the scheme. Now, the Private Members' Business. ...(Interruptions)... Now, it is Private
Members' Business. Shrimati Rajani Patil. ...(Interruptions)... Nothing else will go on

record.
SHRI JAIRAM RAMESH: *

MR. DEPUTY CHAIRMAN: I have given the ruling. Please sit down. I said
that. What 1 had to say, I have said. ...(Interruptions)... No, no. I have said all that.
...(Interruptions)... Shrimati Rajani Patil.

[THE VICE CHAIRMAN, (DR. E.M. SUDARSANA NATCHIAPPAN) in the Chair]
PRIVATE MEMBERS' RESOLUTIONS

Making stringent provisons of capital punishment for rape and commercial sexual
exploitation of girls and women; amending social laws relating to inheritance of

property, and making reservation for women in public employment
SHRIMATI RAJANI PATIL (Maharashtra): Sir, I move the following Resolution:-
Having regard to the fact that:—

(i) the women in our country are still not economically independent and those
who brave to venture out of their homes to work in the fields, establishments,
shops and Government departments and establishments are sexually harassed

despite several laws have been enacted to prevent this menace;

*Not recorded.
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(i) girls and women are also subjected to teasing, molestation, disrobing and

sometimes paraded naked in full public view and also branded as witches and

ultimately killed as such; and

(iii) the condition of widows, infirm and destitute old women is more precarious

who are not supported by their kins or who have no one to take care of them

and who are forced to survive on begging and working as maids in houses and

remain exploited throughout their lives,

This House urges upon the Government to—

(2)

(b)

(©

(d)

make stringent provisions of capital punishment for rape on girls and
women and also for commercial sexual exploitation of girl child and for
incestuous rape on girls and women by suitably amending the provisions

of the Indian Penal Code and other related laws;

amend the existing social laws so that women should inherit half of the
movable and immovable property of her husband after her marriage as a

measure of social security to her;

reserve posts for women in all public employment so that they become

economically independent; and

introduce welfare measures, subsistence allowance, old age allowance,
medical care, old age and caring homes for the destitute widows, infirm

and old women so that they too lead an honourable life in the society.

AR, ¥ AU AEHH A 39 GUTE Bl I8 Hel d18dl g (o Afedrsii b1 I8 vy
Igd AEaYYl § 3R ATl A 3B HUR 4! BN AT I8 B THA U BTt o i warrai
2189 I8l R W H-of <Ed © 5 59 31 fagw arerd! g, 1 &3 I, #3031 e
31T Al 7, TR ae HI907 SiR |AHTYOT § 99-9 el gt &1 ) 71 < <) oft) e

Joold BHIN Fgd TTd NI | BT 8, Al § ITHT Ieolkd ST HRAT ATl fh
RTAIIOT H ST "hehdT gAT HReil oA, g8 ga- qreere off fd 1o SeRY &l 1 Iqa!
HES Il TS, Wb BIATJAR IH Iaalrd 31 1T AR 89 AlZATAT Bl AIRIS TR &

BT TAR o817 B a1 &4 g9 forg waodia 1 fova am iR A7y &1 ameR foran
AT 31X HeT TR,

T Y T ge i

31T 2191 |t 7 Afgery fha- YR €, I8 9gd &1 98 Harel saR H 4 31l &l
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fereoll S wreR 7 STet "frda wis” o o7 3R et ) U dis B ¥R E, anft it v &
1A §, PRl H U Gfold ASHI &b A1 YT B 33 AR A7 71| §HARI 98+ 7 I8 Nare!
BT ool 1 fBa1 B o111 B$-BTS A W BIHR a1 Al B BT 7 el BIS BT B
el BlS V& B

AR, H AT Y 1975 | of ST AT, Sig A SfaxT Wil 59 < @ v 3
83T Bl ATl T IBI A GfeRkT DT ART USell IR TarT AT S8 ASASI DI 37T
T A ™ & forg g7en fa=R fham on 66 a1 I7oiig T 39 32 & qam
31 991 IR A1 89 39 $HaTs W UgdT e b Ry <21 # i 197 9 30 g AR
B 3T U 3R I7TH 984 B A AR FN-F=i Afgard 2l off, 39 Rafy 3 wrofta it 7
73rd, 74th TARICH 19T BT IMHSHE B ARl &I ST AfHR e, Afgemsit o
RIS & Y JaTe ¥ e fhan iR dame! 15T el & H1ea™ 3 31Ts] I9H &9 g
H SR AT 1 IfS 3T AT S, A1 17 | 18 ARG AllTd G 157 H FAD M
NG

AR, H S ATEH W I8 el I b STei o= oy 81 2, U1 89R1 e I
9T 3R s 9T B UIferamie § Rorde™ &= &1 araeT gAR aret =1 ot faeam o sik
ARG ST aTet = ) fBT 21 3171 371 majority &1 H 10 HIEIH I 714 bl ATgd]
o e W& ATl | AfFATH BT @ S AT B, Wel Al H AR b 7eg
BT e 81, AT ARAT BT RETT ST NMATIH B 1 9T FHT, Sllh FHT 3R wigt
faem 4T 3R faem RS B, 981 IR 33 per cent JTRETUN S B AMATTHAT 81 WX, 99 H

11l A F9T BT G A1 718 off, 9 gl IR I ARETVN BT &I 77T AT IH T
SR Y&l &b & AN A Jdml,

"I ARG =] AR A <A

B A % 19 A1 fegel IRETTT B9 a1l &, Fifh BN TS AT &4 ART @l 3R
Il B ITAT T I &, ST 89 95 G2 81 Y | oAb 918 H 59 89 Aol 8lct H ol
Y, AT IS AN WIS AN dier ol b T 319 URTet 81 1Y 817 B9 37 81 H Jall AT
T oM dTel €1 59 O &9 AlGS13l & T I8 WG T8 daeiil, 99 ddb db &4 bl Wl
EHRT 717 AMIBR T2 et FHdTl R, T8 AT IS 3R IS STIBR Y 91 B,
AfpT § a9 gR <91 BT AR B AT e =g, f a1 H weR B Afgely €, S
AfEeTS BIeif § AT ofdhR ST § IR BIHR & ST fAderd! &1 ST ATy 1o a=ai
I U IHeR W IOTI &, GI&-Gae AT AT 3R T BT ST IR Bl & 3R TR
& qTe et STl B T @Y oRE O Bl d g Ul Aers ofe & oty eiffthast
Tefl STt B 919 I SHfhAst § Sl €, A1 Bis ATHRY Il €, IS 919 81T 8, forgan
et 1 ft IRA A 7E B, A1 98 D 1Y BS-BTS B B BIRI HRal gl Iqh
AT sexual abuse B BT BIRTY BT &, SHHT IR BIIST IS B IR HRaT 8 3R
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T8 AR Al UaTd Fe<h 81 61 SD (oY A DI STRe” a1 & 89 JUIg-2
Sexual Abuse at the Workplace @1 ST a1 T, cifh1 8 DI febarT fehaTi=ad 1
RE1 B, TP <@ Wl AaIH 1 /R, § D] a1 Are<h! g b o ave 9 e @l
HiES &, W H AoTgR] BR dlell AfZAS &, a4 W H AoIgY) bR il & A7 fbdt
R TR ASIGR] B & fofg STt &, 1 SHh! W S BISATSA! BT AT HRAT I8l 2

TR, 2011 AT AT T, ST9 39 <97 I il Yeb Afgel off, Lok Sabha &1 Speaker
TP Afgar oY, Leader of Opposition & AT &ff, UPA @I Chairperson Ud AfZall o]
ST 99 B g ff <o @) ARkl &% Uiy oot gout @l St weRiedr 7, 98 Ut
RIS %\, fST! 9 unsaid discrimination B8 &1 T8 unsaid discrimination HfEemalt
& U ST IEAT 1 BH EHRT WY FHRAT TSl © R GE B UM A gseit g1

"HREITY §Y Bl Bl AP g, oAl
T S fohelt & faer o, &t dier ot =7 #|”
Afgematt & forv & &9en I8 oar g

Y, B4R ST Resolution %‘, SY R F I8 SI-aR specific points 4T d é‘ IQ_GBFﬁ
ST inter-caste marriages, love marriages Bt %, IFH ST honour killing T S YR BT
%, RIS f%ﬂ”ﬁ EHIRT Government Eﬁm@@‘@steps SST STsl B

R, S female foeticide &7 AT ¥, ST WM AR WX ABRTE, ERATUN, UST4, AU
faeell 9 2, ST H9 |a¥ oroilg a1 I8 9egd P - Hifd H Social Welfare Board @1
Chairperson &1, H+ I8 ST fh 18T IR SITST U1 ©, ST8T T elite &, T&T female foeticide
%, T8 R female foeticide T8I BI<IT B QW R B? Q?Tf ?ﬁﬁﬂ’ %\', RIS A BT prestige
g9 & ToIU TS d AT AN BT VAT AHRIGAT 8, VT 89N Afelial & ¥} Ar9R1dedr
g1 J At € fh 39RT s ®T 8191 A1, 98 311 89N OR BT ST SIATUI| §9 )8 BI
AFRIEAT I AT ST | gl €1 g2 Bl AR BT H1H Bl 81 98 A1 &1 J7 919, IH1 Q4T
B Bl

R, # dis f$Rgae A ARl g, S8l W female foeticide & Igd AR ST TdHS Y
| 981 IR 980 ARI machines seal B &1 s ofi| § 59 99T I8 Bl g1 A b Siaed
DI P Aue § 7 3MMY, 9D 1%1({ S8 g% fohar sonography P 915 Sl prescription
forgd g, S9 W afe 57 A <1 forad €, O 39T Aded § dsd! 81 dTell &, I
"sft Torer forad &, d1 ST Adold oTsdl Ual 814 arerl g1 d "} I[019T" BT 719 ThY
TSP B spell out B T, MR "SI AT <" BT A1 feRgHR A D! BT spell out B &
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3R ST AT &1 BT T4 foGHR ASdh! Bl Spell out PR &1 T I8 W I8 BT A
T & Y 39 TRBIT B T BT S A1 1 37 ANl & SR Bl A Bl BRIATE!
B BT IMITIHT Bl TR EOIRI BTl Rger & Ugel, Al & T F e | ugal &
Wﬁwg,mmgﬁﬁs’[ringem action oI @ TALIHT B

NN, dowry 3R bride burning q—\’%ql%b_clﬂfﬁgﬁﬁ, W%ﬂﬁﬁq—\’dowry EN
% ISH1 HH T8 g3l gl AT, 5Td 849 2T H SN &, A1 89K Sl g9-T ~Idl AR
ft €, 7 309 93 oaet IR YAl R €1 89 719 § Of1d & o 89 3mead gl § fb g
PRI TUY WD B ST R 21 d 39 IRE A WY By FHATS Dl T I8 F@diN? I8
Y IMIZTR B b dowry BT TUTT HH BT 31197 3R §9H Ahs < SV, AT 39 ATl 8RN

eI # 6,787 dowry cases BT B

X, THR J8T IR education disparity WY BIt B 59 g gran %\', ar (‘*I@_c}ﬁ Ea
SATGT priority &1 STl 8, efhl 9 HE & 918 #I 3R I Bl R HT S BT 8, Al
g W TS & AR @™ ot U7 € B 81 7 F Ugel | S VT EIlT 31T § fh 3R
3BT WM &, I 98 ASH DI < &, AS[HT 418 H WU | FAR FHTS H HHY-HH o7 Y
BTl

N, domestic violence 2 1%*1?, S {1 31t 91 @t B 6 70 per cent Indian women,
according to the Women and Child Development Department, Mg feurdde | & a1
el g o5 Hifel a4 9 &1 76 vfirera Afgensii ®1 domestic violence &1 HTHAT BT
ST 51 I8 Qb AT Bl 91 51 7 Ugl B B3N H el [ Afetail b1, Tsfhdl Bl
property H ST BT AMRYI HH ID! JOUI & RIG, ASDHI P SRIGR IMADHR e

ElEy

AR, | widows & status TR ¥ AT MY deTa SR <RaQ, 1 o7l & b 720
S 9 last week Bl deTaT WR statement f&aT 211 319 deTa SR <Ry 6 g8 ©)
widows W FRIT ITART &2 TAR I H IRY & Fel ST T et 31 pTeray S At
1 Ig N7 o STt 2

H I8T U= witch hunting T 4 Ieeid HRAT AT T FHY BT U6 2, A H
SATET &1 dieji, <ifdhT SR AfFeTali & A1l witch hunting &1 STl &1

AR, Rt BT 991 A T 781 81 arell &1 H 31TP §RT ABR DI RAh J€T g1
g 6 BIH 9 B qIE IFBT implementation HH BT 8, I W &M I B
3fTaeIHAT 81 S/ Tpell § 84 value education TSI &, 14T W ST 98 <@ WU &
?ﬁéﬁ,ﬁﬁﬂéﬁﬂ?@ﬁvalueeduoationﬂﬁWWﬁ%,(ﬂﬂWﬁﬂ@_W%
forg S it I 97T €, 391 DAL H el SIfaBRT &F S o forg for STant Rem & forg
FIT B TG Y &, 776 IR H WY STH! SR B B AL et 2
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TR, FATHR AR S T TuRTe &, IS4 STORIl dl ST Foll fiyercdt 7, 519 dig
ORTE I8 ol g B & d1a BT Sl &, 1 g3 ol & fb S IR P HuR
monitoring BT BT FTATRT I TSR PI o+ =A1f2Y| IT! g fSUIcHE & through
monitorWWﬂﬁQlWﬁmﬁé,ﬁqwiﬁﬁw\*‘;wl\f; ﬂﬁé,ﬂ?ﬁm
& STRIY H ] I7aR W[ 17 AT| STd d YT HR d18R 371 MY, I 3D a8 sl bR 98
HTH HRAT Y6 B (AT I8 U TGl Bleil & 3R I TGl Bl AT &1 srqegas |

R, ST 1 IATIT e ST81 BT a1l 8, T8I IR BH STREVT (e Bl ATaeIehel 81
IeI9 BHY HEl & foh 50 Aftetetf B amReror <1 gHRY Sar | et 5 v 9w
b 59 <97 B AfFeTei B die YT 3R T THT | 3MReTT e T arfavl

AR, 3f H H Afgetall & foIg I AR TS ST AT SR SFUAT W] FHTG B

"G Fial, g8, dfel, g @l S gad B,

ol DI TR &1 W61, DIl DI Soold JAY B

TH ER @I 81 RS, el &) 81 e,
T el @t enfear, Sa-ga &) Ted g 81

RIS
The question was proposed.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Respected Vice-Chairman,
the concern of my elder sister, Tai Rajani Patil, is being displayed through the Resolution

to ensure gender equity in India.

Ours is a nation which was governed by women. Ours is a Parliament which is
being run by women, almost for two terms now. The Indian way of life has imbibed the
idea of emancipation of women. Among all the religions, S¥IAT # AT A S0 &
FHTT Bl 85 Christianity 3 AT AR & AT BT SIS 319 o o; 1! @, S, IR
g1 &b |1 & A1 fag A1 A7 o By offeTa ofe uRTerfah U 3 S €1 371 %2 €1 We
assess it in modern times with modern tools as the gender parity index. The UNDP rated
India very low on the aspect of women empowerment. The visible gender disparity is
not enabling us to enhance the image of the nation in the global fora. This was recently
faced by our present Union Minister, who represented us in the UN deliberations on
women empowerment. She assured them that the national policy for women

empowerment is being improved.

From that context, I would like to mention that earlier the Women and Child
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Development was a small Department in the Ministry of Human Resource Development.
During UPA time, under Shrimati Sonia Gandhi, Dr. Manmohan Singh improved and
elevated this Department to the level of Ministry of Women and Child Development. It
was the initiative of Rajiv Gandhiji for giving 33 per cent reservation to women in the
local bodies, whether it be rural or urban. The UPA, under Sonia Gandhiji, has improved
and elevated it, and fixed 50 per cent reservation for women in local bodies of rural and
urban areas. Is it going to give us the overall comprehensive security which we intend
to give? What exactly the term 'social security' mean? To assess the social security of a
person, there are three levels of elevation. First is the social defence; second is the social
justice; and the third is the social empowerment. If these three components are fixed and
assessed, then only we can arrive at social security and only then it is attained. Respected
Sir, if we assess in our Indian terms even after doing all these things for women, even
after showing the magnanimity of the wonderful comprehensive welfare, we find that
women in India still have not crossed the level of social defence. When they will cross
the level of social defence to enter into social justice and then to empowerment, only then
empowerment will come. When we could remove gender disparity and when we could
ensure gender equity, then only we can dream of attaining social security for women of the
nation. If you look at the employment terms, way back in 1991, it was assessed that just 13
per cent of women had some or other role, whether lower level or higher level, among the
manufacturing and the services sectors. That has been gradually getting improved. But,
the recent assessment shows that the achievement of employment of women in services
and manufacturing sectors is still at 18 per cent. This parity has to come upon. These are
giving us challenges in assessment of the Millennium Development Goals. Since we have
crossed the level of MDGs to the sustainable development goals, we have a lot more to do.
For that, what are we supposed to do? Our challenges are plenty. Complications of culture,
social, education, internal security and all other aspects are becoming challenges. One
such case in Delhi had necessitated an Act. The then Government, our UPA Government,
with the motherly magnanimity of Sonia Gandhiji, promptly enacted the Nirbhaya Act
and also ensured a fund of ¥ 1,000 crore to look after and to cater to the needs of enactment
utilisation. But now we are from Nirbhaya to Jessup. Other countries are looking at us
whether we will come out of this gender disparity so that some level of gender equality is
visible among the Indian society. Challenges are going to be much larger. For that in rural
areas there was great improvement for women with the setting up of Self-Help Groups.
Though it is in very small measure for individuals concerned, but that has enabled to gain
the economic power. Once a person starts getting economic power, he will automatically
become secured. But even those measures were not comprehensively supported to look

into the needs of the women not only in rural India but also in urban India. At this juncture,
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I think, Shrimati Rajani Patil thought it fit to move this Resolution. This Resolution is
intended to sensitise the Union Government, and also to focus our concern on the issue.
Since global community is expecting India to show our gender equality, since people are
also demanding us to show the real concern and ensure measures, I hope through this
Resolution, the Union Government will get sensitised to the required level. I wish and
expect a commitment from the Union Minister on the enhancement and improvement of
the national policy for empowering women which will come as a handy tool to cater to

the needs and expectations of the women security. Thank you very much.

sft sER TR (Fuifed): AT SuFHTens oft, MR wewim s
ST gIfed St < <27 H AfTArsii & A1 B aTel STT-3Te UhR & [Avdi Bl ofdx U
IR iR WReR I 39 vy IR Sia & A &f efte F 1= Hia=1eli &1 349 fofa &
TIH H Y& IR A B HITRE DI B

I@?{H, Jg Sl 'gender equality' s %, ar '‘gender equality' JITST g 'gender
harmony' 3TEBT &, S a1 H &4 AT BN &1 Uh HI-J2Y Uh-GaR &b GIAT aThR
3ot fT=ll 1 Grax 71 Wbl &, PEI IR AR Tkl 81 I8! 52 374 211 X g8el i
i3 =1 T 5 g 7 <@ & 1 oR H g, 1 o VRl Al g A e S H e g
g, 9 A 89 B IR Adhel? 1994 H SI9 TAdATgoIe & 19 IR 39 3 BT GRaToll
faea & foTg open foram T2, A1 AiGTge, SexIc, SHdT SMfS STelT-3TelT HIETH] ¥ 8RN <91
H aeT B ot w8 U < e 9feT] €, fTR 9gd 71 advertisements BUd B1 Td
g3l & THTEH = g7 fh 39 advertisement I 85 T H 6 BRI S frerd 81 offbd
ITHT 6 PRIS el & 3R GARN S8 6,000 HRIS DI IRaTal Bl &1 WAl Bg HBayul
ARG &1 ol FHIT D1 A1 &7, I0T AT 8, SHDT ol Pel A 2, 39 S (941, 39 W)
$d o oI BP9 IqH IRadT B Ao &, UAT § T&1 AH=IT g1 3T 91T fb
T Afdes FeNgs & g§RT Al Afgarsit o ARTHR &7 73711 3dG H1ef & A1 1R 7+
J a7 foh 3197 Self Help Group ARSI &1 319+ warfA M) Rr=e+ii Sii= & fore v
HERT & WY H I HM 31T 81 AN B 9 I8 qd 811 & draofa Al [9a1 &I ge1 &
g1e, <% H 39 THR & FHERI & G H Ao 98 T, BH 761 gUl Ps R Y31 ol &
3R g1 Slodio HaHe 1 I1S I7Ich 7, Sl JaHe IR & RIds Ia1l Iq6 a8 Sl
AP 3T, I H YR IS 81 TAT| Hael BT b §RT 59 FHRITAT BT PRSI
BT, VAT H T AT &1 FHTST 3 84 A1 H ST 8 3iR ST A7 Bl e 3 89 o7 o &,
I DI, I AR DI IMRG A FH ] @ A1 89 A 370 < H 7RG | T2 I8 FHhd B
I TR A7 1 gy 41 89 81 P8 A ©, I UITY Hel FHRAT Pl AT F2AT
ST, FHST B BIRTET B MR IH FHT & PRI Bf efee |, TS H§ H A2 Al
forator 81, 39% IR § A9 YIS HRAT B SN SMSTdhdl BT gear 9 A7 & faxreg §
revolt BRAT &, ST 9<a BT FdeR BX H 3ol BIdT 8, Ifd-Ucil & g § I3 JagTY
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GSI Bkl &, IRAR & 419 H THATE ST BT &1 Teb ST U1 o7 519 gRAR # 15, 20,
25, 30, 40, 100 TN &< | g AARITY 99 YT T81 & 8l Forsl STl 2, offehd gHiR
H TS IF TSR HT DIs IRAR F91 81 21 AT BT G101 89 Gied &1 T 3R ot
FAITRAT 1 THAR < &P 3fSx Ta9T fhaT 81 $9d 3G ¥ 9 b d1ex Mdved, 39 forg g4
T &1 BT ST AT Aeieif DI Aot B & forq 9 faem & qur #, S anfifas
TS B & <9 H ST Wi W6 BId €, <2 H Sl AT SR Hgorei™ g § 9%
9 H 39 UBR & ORI 9 e gRaa &1 d8x a 719 9 8AR 9 4 39 UBR B
GRS A EHD! o] ST Ahall 21 I &= # 89 ANl Bl FraeT a1eyl Uh-gar &
forem &Y Rttt 181 gl g1 g 9 Q9 ot Qw1 &, 1 amexofiar gar i St &1 vh
gl UgT 8, [EesRels Udh Q9T <91 2, Si8f Rl &l gefdl &, Joui $1 981 [depdl T8l
TeA | MY SR G Fhd & Al f T&T B THRAT 31T 8 Febell Bl ST BH 14T &
9T <21 TET T, U ST Bl 7T DY Il 8T A1 39 a9 &l ol w9y, 39 ol
BT AT FHI 3R 39 Aol & IR | 9 QAT BIaT Al sHBT 3Mfers SYANT giaml §
A HA SN e v g 6 I it drere Hifsan 2, ot i AiST |erd Mifsar g,
39 & ISR B3 TS TV WS B V&I B P 3SR A drel R, S 37 37 drel
HAS QR <2 & a1 & [ P fER Ub ISR Pl eIl FAK ol ST &l 81 I8
ARG WR BT ArS BT W B HAT 81 3R UH 7 7 Fel {& oTdhd Algrsd & iR
3IT Tl JAeT-INeT UBR & foF NS, R WRHR I 9] < UTehl § AT 812 el
I, Bel 3SR J 37N AT TR I WA 7 81 SV, $H YHR Bl ATHISTD T I B
Iy WY IFB 1 H BT BRI 81 AT T8 FHUT S DI MR FHIS B F9T 81 hael §9
THR & 107 A $hqDT FRTHROT 78T BT A% §9 3R ARBR Bl TR A B FIgd BT
Wt 391 €1 i i & a1e faRiy =<gmanedter & Artee™ & qrg S feen-frden faan m,
S AR DI Pl 3R A W fbar a1 S8l I § wHeran g fob 94 U, &, 3iR
AT, 3MTa ST T Heaqul (1077 &, § GHSIAT § 3711 ded Bl & 3fa% 39 | sl
I G ST Al 81 PR AU HH Bl AT BRI Sl "SI 2, IHS IR 4 § 3oy
HEHl QT 1 31T AT H3AT S fIH BReb, FTaH [aRITAR ggefos dethar
HOR, AeACH TS 3R 3fles TSl TS, AfSdhel Bax Sl 3TeTTT-31elT UHR B
Giaen § $© gig B Fdhd o1 3R H g, TId TS| ATTLIHT H1 2, I Afearsii Bl &
31X 3MeH-fIeard S DT SMaeTHAT B Y & U HETd I HTH B TR A Sif Tl
g, 39 foon § WReR &Y N 890 1Ryl S961 R o - fagary 97, a1 8 S9!
RTHROT BT 519 39 a)e &1 faward 9 {6 84 &M &-d Sit 9dd &, a4 39T
fART®HOT B

MU el IR BT b UTAST § Sh! 8% NIge fHe=r anfael ot off uract # wft
TSfhdl BT SRTER ST &l Pdd VIge A IR HT *R1e01 21 8lar 21 § I8 $en
T8 § b AI1Y e, 2T RS uTfee §IRT IR 6T ¢ Hebed H T Y Ugel
< MIEl TR AR HA S AR § W 3R ol S B 7, S F i Id!
T A B BRI HR| MERONT AT 7 31U+ Ahed & §RT Sl I8 T fhar B,
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JHBRT fagamsi, Ry IR gg AR & Iy HeareRl U, T[ORT 4,
ggTaer W, Fafeedr gaen, ggmsrl iR SE@-3E g SRl Gfaemd Iuae SR, 1
J ) FHST H§ U FHEod Siid 991 61" IRAR 59 90T ¥ Maegahdl Tsq )
I oY GIAemall &1 el &Y, offdhd Ugel A (A9l & 3SR AT el AT B
FERET DI W §U AR Sl fApfergi 118 €, 377 FRTHRT & fTy TU-7 KT G R
91 IRER A1 ST AHdT &1 I8 ST hadl IINRIY A 81 81 Faodl 71 H b gd IR
& Fbdl g [d T8 equity T8l 8, H SHBI harmony HBdT &I Harmony & §RT T Jav
FATST BT SET ST FHT & 3R §7 FHTAT DI AT &1 S el g1 3Ty H Moy fa=edt
T o 3179 ST I8 Hahed s ©, 39 IR A1 #7301 Sft & assurance & d1& 319 SHH]
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SHRI RIPUN BORA (Assam): Sir, first of all, | must appreciate and congratulate my
friend, Shrimati Rajani Patil, for raising this very, very important, sensitive issue through
the Private Members' Business (Resolution). While I am supporting all her points, I want
to bring to the notice of this august House, and also of the hon. Minister, that the condition
of women in our country at this age also is very, very pathetic. We should not forget the
history of women, the contribution of women not only in the freedom struggle of our
country but at present also. I do not want to repeat, I do not want to mention the names of
those courageous ladies who sacrificed their lives for the freedom of our country. Though
our former Prime Minister, Shrimati Indira Gandhi, sacrificed her life for the unity and
integrity of our country, even then, sometimes I am very pained, it is a matter of great
surprise that in this country the women are not properly given their due honour, in this

connection, I want to raise some points.

Firstofall, I want to raise the point of women empowerment. If women empowerment
policy is fully implemented and if this concept is made completely successful, especially
in three sectors, that is, social, economic and political, then, I think all these problems
will be automatically solved. So, for women empowerment, as far as economic sector is
concerned, I want to cite some examples. Our UPA Government, in the National Food
Security Act, introduced a system whereby it has been made mandatory that ration card
should be issued in the name of women, that is, the wife of the family. Likewise, there
are so many other schemes. In all these schemes, wherever it is possible, we should
make it mandatory. For example, the Indira Awas Yojana is a very good scheme of the
Ministry of Rural Development. Just as we have made it mandatory in the National Food

Security Act, in the Indira Awas Yojana also, we should make it compulsory that women
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will be the beneficiary. As my friend, Shrimati Rajani Patil, has mentioned some of the
schemes, in para (d), she has stated about old age allowance. So far as the old age pension
is concerned, on the matter of age, there is no discrimination. Whenever anyone crosses
the age of 66, he or she is allowed to get the old age pension. That is all right. But, at the
ground level, in its implementation at the Panchayati level, what we have seen is that in
many cases women are not considered as the beneficiaries, or, I should say, only in a very
few cases, women are considered. So, in this aspect also, I want to know whether we can
make an amendment of our law and whether we can make a mandatory provision that in
all such schemes, women will be made the beneficiary. It is only if it is made mandatory
for women to be considered as the beneficiary that the economic empowerment can be
successful. Now what happens in certain cases? There is a provision that if the husband,
who is a Government employee, dies in harness, his wife, if she is qualified, should get
appointment on the compassionate ground. All right, that provision is there. But we have
seen, in many cases, whether it is a Central Department or a State Department, that a poor
woman, after the death of her husband, has to run from pillar to post to get employment on
compassionate ground. Sometimes, she has to wait for five or six years or even ten years,
and she has to even approach the High Court for justice. So, this happens. Similarly, even
in the matter of pension, if the husband dies, the woman is entitled for pension. But we
have seen that in order to get her due share, the system, the red tapism, the corruption,
is such that that poor lady has to run from pillar to post just to get her due claim, her
due pension. Therefore, can we make some mandatory provision whereby in case of
compassionate ground, a woman gets her appointment within a stipulated period of time,
and that in case of pension, she will get it within such and such period of time, and, that
in the event of this not happening, the concerned officer will be made responsible for it?
If we can make such mandatory provisions, then, certainly, economic empowerment of

women will be a success.

Sir, my friend also referred to women SHGs. Yes, it is a very good step towards
economic empowerment of women. But, in reality, what have we seen? Even these SHGs
are harassed in banks. Banks are not helping them. They are not opening their accounts
or giving them loans. In fact, whatever they are entitled to get under the scheme, they
are not getting them. There are so many instances where our system has denied women
their rights. It is because of this defective system that women are harassed for no fault
of theirs. Therefore, my humble submission to this august House and the hon. Minister
is that we have to make some strict rules, some strict provisions, to ensure that women
are not discriminated against and that women get their due share. Sir, apart from this,

one aspect is for unmarried women. In our villages we have seen that there are some
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unmarried girls. So, can we not make a provision? In the Social Welfare Department
Act there are some schemes, but those schemes will not help because in order to get the
benefit of the schemes the woman has to be again harassed. So, for unmarried, can we
not give them some regular pension like old-age pension, monthly pension, subsistence
allowance? In the case of a widow there is provision. One scheme is there, the National
Social Security Scheme. Under this scheme, if the husband of the woman dies, she has to
get T 20,000. But this is a very meagre amount. Sir, at this time of sky rocketing prices
this is a very meagre amount and not all the women are getting. At the Panchayat level
there are some targets which are given. Only five women in a year or only three women
or two women are getting ¥ 20,000. This will not cover all the widows, the victims. I am
not speaking about the rich people. I am speaking about the widows who are living below
the poverty line. Darkness has come after the death of her husband. So, in that case, can
we not make a provision? Can we not extend this scheme to all the victims? And this
amount should be increased and a one-time grant will not solve the problem. If we make a
monthly subsistence allowance or a monthly allowance or a monthly pension, then, in this
way also we can empower the women in the field of economy. So, hon. Vice-Chairman,
Sir, with these few points, I want to fully support the Private Members' Resolution which
has been raised by my friend, Shrimati Rajani Patil and I do hope the august House will
consider it and the hon. Minister will give some positive reply to incorporate all the

suggestions in Government rules and procedures. Thank you.

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): Sir, at the outset, I would like to thank Shrimati Rajani
Patil for bringing up such an important issue and I would like to thank all the other
speakers, Shri Rapolu, Shri Basawaraj Patil and Shri Ripun Bora for taking part in this
discussion. [ am just going to answer a few points of what we have done, what we intend to

do and what is still in the realm of ideas and where we would benefit from suggestions.

The first thing you talked about was Sarpanches and how we have two lakh
Sarpanches in this country who are women and how it has benefited the body politic. In
actual fact, it was a brilliant idea. There is no doubt about it and it was intended to produce
a large number of politically-aware and economically-aware women. It didn't work out
quite like that and the reason for that was that apart from making them Sarpanches we
didn't train them. So, a lot of women who became Sarpanches, in fact, most women who
became Sarpanches, went back into ghunghats after they were elected and their husbands
then technically ran the village and interacted with officials and called themselves, actually

unofficial, Sarpanch-pati or Pradhan-pati. For the first time, we are recognising this in a
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belief that if these Sarpanches are trained and if they are confident enough to handle their
villages, we will see a marked change in the economic and confidence levels of women
in that village and all over India. So, out of 6 lakh villages, 2 lakh villages are headed by
women. These Sarpanch women are being trained as we speak in matters ranging from
how to make cement ki naliya, houses for women, how to control the girls from being
molested — in fact, I may have to control the boys, actually — how to take care of women
whose families do not send their girls to school, how to look at Anganwadis work, how to
make sure that teacher comes to school, how the look at girl dropout, etc. The first phase
of training has just got over. We are starting it in batches of 40 at a time. And, we have
started it from Jhalwad. It was amazing that all 40 Sarpanches came with their husbands
who insisted that they would also sit them. They were all stopped outside, kept in a room,
fed tea and coffee for the whole day. The women were, actually, for the first time, on their
own. They were not only trained, but, at the end of it, requested that we design an App for
them in which they could keep in touch with each other and tell each other what they were
achieving in village. So, look, how quickly they picked up. This is going to be repeated

till all 2 lakh women are trained. So, this is amongst many things we have done.

Coming to the other point, we have, of course, Sexual Harassment Committees
at every workplace. Every workplace has to have one now. The hon. Finance Minister
was requested by us to ask companies to declare it in their audit. Apart from that, the
Finance Ministry has also come up with an innovation of making one women Director
on the Board of every company. While this stared, of course, with wives and daughters,
but sooner or later, it will be independent women on the Board. And, they have also been

asked to declare it in their audit.

Regarding safety and security which all the four hon. Members have raised, one of
the game changers that we have come up with in which the Home Ministry good enough
to listen to us almost immediately is to have 33 per cent women in the police force. Now,
I think, all the UTs and 7 States have 33 per cent women. This, more than anything else,
will contribute towards the defense of women or they will have a social feeling of safety.
Added to this is what we call the 'Panic Button.' From 1st January, 2017, we will put it
into action. It means, every cell phone in India has a button which can be pressed should
the women be in danger or feel herself in danger at any time. From police sensitization,
increase of women in police force, Panic Button and many other things that we have
come up with, including one-stop-centres, will help them a lot. With regard to the One-
Stop-Centres, we allowed 36 in the first year. We may have made 14. All the 14 centers
are doing extremely well. They have taken care of a large number of women problems

— from being stalked to being raped. We are now, this year, going to make it 150 — 5
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per State. If these go well, before our term is up, I hope to make it 660. Then, of course,
next time, whoever comes here should set up even more centres so that women have
this place to go for help. Sir, I am happy to say that it has an immediate effect. When we
put first one in Raipur, it has an immediate effect in stemming more common forms of
sexual molestation, stalking, rape, etc., because men then begin to feel that women has
somewhere to go, she has got a free lawyer, police help and everything is catered to her
well being. Once we can get more of these things on the ground, it will address many
things. Why have we not been faster? It is because the States are taking their time to give
us land. We just need 300 sq. yards. We are asking again and again and as soon as we get

each one, within two months, you have the centre. So, Sir, several things are being done.

All four hon. Members have talked about female foeticide. Sir, female feticide
exists. Yes; there is a divide down in the middle of India into West and East. The East
is poorer, has a large number of children and does not really care about quality as much
as quantity. They does not really care so much about whether they are girls or boys. The
West which, it seems to be, considering itself upperly mobile is having less and less
children often confining themselves to two but wanting exactly what they want which is
either two boys or a girl and a boy or a boy and a girl, whichever. So, this is where, we
discovered that female foeticide was more prevalent. So, we started a programme called
'Beti Bachao' and we took the hundred worst-affected districts. We put rupees one crore
per district and we made the DM the head of it. We put on a set of simple things to do,
namely, (i) there will be institutionalised delivery of babies; (ii) there will be a Guddi-
Gudda Board in every village which would show these many boys and these many girls,
so that every villager can see it. The third thing is that we involved NGOs. We involved
even grandmothers who often decide whether a child will be born or not. So, we involved
people, the informers, who would give us reports. We had vans running with films and
music. We dominated the radio for this. The end-result has been enormously valuable.
When we were starting the programme, I thought that Haryana which had the Child Sex
Ratio of 830 would, at the maximum, go up, in one year, to 840 or 850, if we were lucky.
After we put in so much intensive work into all hundred districts, what Haryana did by
itself, and it was a worst case study in the whole of India, went up in one year from 830
to 907, which is in itself a miracle and shows you how willing India is to be changed,
provided it is done sensibly. Now, we have added 61 more districts, and hopefully, we
will achieve this miracle in them also. We have, out of these 100 districts, 49 districts,
which went way beyond our thought. But, amongst all of them, one that is last place was
J&K. But, even in J&K, there is an increase and it has improved also. So, we were very

pleased with that.
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Then, you talked about making laws to help women in property. I think Haryana and
some other States have got a law in which if you put the land in the women's name, then
you get a certain amount of tax benefits in the land. So, that is a good idea. You talked

about widows.

I am happy to tell you that we are building India's largest and first huge widows'
home in Vrindavan. I went there the other day just to put the neeve and it should be ready
by the end of the year. It is for thousand widows. It won't be just homes where they live
with dignity in one place; they will also get things to do, ways to earn money; they get
to keep their own Goushala, they get to do their own gardening and vegetables. It will
be like an entire community. If that does well, we will make another. But, it will be very

positive for them.

You talked about sexual offenders and a national register for them. You may have
read Shri Kiren Rijiju's reply in Parliament where he talked, a few days ago, about the
Home Ministry establishing, for the first time, in India a national register for criminal

offenders of different types of which one will be a sexual offender.

Apart from the women's safety, we have also started the Women's Helpline, 181. It
is functioning in eleven States and the WCD Ministry has sanctioned funds to all States
through this. This has come out of the Nirbhaya Funds. Then, 19 more, as I just told you,
One Stop Centres will be ready in another few months, and 150 by the end of the year.
Then, one of the things that Mr. Bora talked about was how difficult it is for widows
and other people to get certification after their husbands die. It is true that if for some
strange reason, when somebody died, the name of his heir, his wife or her husband, is not
mentioned on the death certificate. This made it almost impossible for widows to claim
pension benefits or anything. This is one of the first things we did. When this Government
came to power, we asked the Registrar to make it compulsory for all death certificates to

mention the partner's name so that it becomes easy, and this has been done.

Now, we come to women's empowerment. What we have done are several things.
I have a bank called Rashtriya Mahila Kosh. Before I came, it was not doing well at all.
All it did was, very strangely, lent money at 6 per cent to NGOs and they then lent money
ahead at 12 per cent, then they all run away with the money. So, nobody ever returned
it. Then, we put lawyers, which cost us even more money to try and retrieve that. Then,
we put people on top of those lawyers to make sure that the lawyers attended! The whole
thing was a complete mess. Now, it is sorted out and it is an active, functioning bank
for women, which has other schemes in it. It has training schemes for women. The first

time any Government has ever done anything is called e-Mahila Haat. The e-Mahila
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Haat, if you look up on your computers, is a place where any woman producing anything
anywhere in India, can put her things free on this Haat. We charge no money. She gives
her address and the buyer gets in touch directly with the seller. So far, we already have a
couple of lakhs of women on it, who are selling/buying and we have received expressions
of interest from Flipkart and Amazon, who would like to partner with us. So, hopefully, in
a couple of months, this will be an active help to women to sell their products, no matter
whether it is Mehandi or goods and services, whether cooking item or anything else. This
is going to lead to something which one day will be very, very important. It has been a
dream of mine for a long time—that is, we have FICCI, we have ASSOCHAM, we have
CII. These three are taken very seriously by the Finance Ministry and all Governments.
They don't really have Women's Wing. They do have a Women's Wing, but usually they
are the wives of the people on it. It is not really an independent wing that contributes
much. What we want is Women's Entrepreneurship Council. This Council will ultimately
come out of this Ministry's e-Mahila Haat. Every woman selling something will have a
vote. She will vote at various levels till she reaches the National Council. This National
Council will make policy for women in the economic sphere, will make banking policy
for them, and will interact with Government when the Finance Minister calls them. Within
a year, we have to have this up and running. As time goes on, hopefully, it will become

very powerful. This is one of the things that are already in the pipeline.

Sir, in order for equality to become more of a thought in every class, we have
proposed—it has been agreed on and it is going to start now— 'gender champion' from
Standard-V up. Any child that behaves well towards the opposite sex and protects them,
looks after them, shows courtesy to them will get a prize in each class for being the
'gender champion'. If we can make little boys proud to be nice to girls, then we might
be able to change the future for them. We also have something very significant, which
is the Mahila Police Volunteer. We have been allowed to do this by the Home Ministry.
Every village will have one girl above the age of 21 who will act as a Police Volunteer.
She will be chosen by the local SP and she will then have to look after her village to
see to it that the children get to school, that there is no molestation, that there is no case
of husbands beating their wives, that there is no dowry and such things that happen in
villages which often don't come to our notice. So, this Mahila Police Volunteer is already
on its way. Madhya Pradesh has an excellent programme called the Shaurya Dal. And that
has got ten people in each village, both men and women. In fact, it is taken so seriously
that on Republic Day, Madhya Pradesh, actually, has a contingent of Shaurya Dal, being
paraded.
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SHRI V.P. SINGH BADNORE (Rajasthan): This is like the system which the Sheriff

in the US started. You suggest some good names, so that it will be a nice name.

SHRIMATI MANEKA SANJAY GANDHI: I am open to suggestions. If anybody
gives me a suggestion, I am happy to take it. The Nirbhaya Fund is actively working.
The panic button will come through it; One Stop Centres are coming through it. The
MHA has made Victim Compensation Funds through it. You already know about the
POCSO Act, which safeguards the interests of the child at every stage of judicial process
by incorporating child-friendly mechanisms for recording of evidences, investigation,
speedy trial of offences through special courts. I have already told you about the Sexual
Harassment of Women at Workplace Act, 2013, which was passed by you, but, now
makes it mandatory. We have also made a booklet telling what you have to do if you are
harassed, and this has been sent to almost every company and every group of companies,
so that they know, exactly, what they are supposed to do. We have a lot of schemes
for welfare coming up. Swadhar and Short Stay Homes for relief and rehabilitation to
destitute women; working women hostels; Support to Training and Employment Program
for women which is called STEP, in which my Ministry will pay the money to train

anybody; 200 women at a time, in new innovative things which are job-based.

I mentioned about the National Mission for Empowerment of Women which has
been set up to strengthen the overall process. We have a creche scheme for children of
working mothers. We have a women helpline which I have already mentioned about.
We have Sabla Scheme for holistic development of adolescent girls. There are so many
schemes. But the point is, every thing that you have said in the economic area, in the

political area, in the defence area ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh) Can 1 seek one
clarification? This panic button that is going to be put on the telephones; what is the
physical backup that this has? When I press the panic button, what is the fastest reaction

time [ am going to get and how?

SHRIMATI MANEKA SANJAY GANDHI: Good question. It will go to the police
station, and hopefully, the police will flat-foot it immediately. But, there is another app
that I am trying to add to it, which will make it even better. The panic button will be
mandatory and it will be on every phone and all the previous phones will have to be
retrofitted as well. But there is one app which interests me greatly, which we will have
to buy because it has been made privately. It is that, in the same panic button, when it is
pressed, till the police come along, it alerts the ten people closest to you. Hopefully, one
out of those, will be civic-minded and will come and help you. So I want to make that
attachment to this. And if the panic button won't bear it, then, we will put the separate app,

which we buy and give free. ... (Interruptions)...
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SHRIMATI RENUKA CHOWDHURY: There is an imminent danger, as this is
known in the public about the panic button, the molester can take the phone and throw
it. So you will need to activate GPS. I have a plan in mind and I will discuss it with you

...(Interruptions)...

SHRIMATI MANEKA SANJAY GANDHI: Yes; of course, it will be GPS activated.

...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: When the phone is at the nearest point and
after that, the point where the woman is taken away, is still a question mark. But, I have a
suggestion which I will discuss with you later, just to put that into action, it is something

I have been. ...(Interruptions)...

SHRIMATI MANEKA SANJAY GANDHI: You can tell me, because we are still at
the stage where we can ask them to refine. The other danger for it — just talking off the
top of my head — is that a child gets it and keeps pressing that button and so, you have
a wolf-wolf syndrome coming in. Hopefully, that won't happen because once women
realise that it is for their own good, they won't allow it to be misused. But, if the other
app can get ten people around her to take action, then it would help. Then, it is GPS
connected. I assure the hon. Member, Shrimati Patil, that my Ministry is addressing all the
concerns raised by her in the Resolution, and we will continue to work for the betterment

and safety of women.
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SHRIMATI MANEKA SANJAY GANDHI: I am not deliberating, and I am saying

that this exists. Now, there are Sarpanches who hold their own.

But most of the Sarpanches don't. That is why we are training them so that we don't

have you as the exception.
SHRIMATI RAJANI PATIL: No, no; there are many such women.

SHRIMATI MANEKA SANJAY GANDHI: The Sarpanch Pati or Pradhan Pati
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then becomes an illegal position. When we talk about it, it is a position that usually deals

with officers, which should not be. That is why we are training them.

Sl Yot uifed: T, § I qu aredl § & Afgernsii & fog S 33 wkrerd
3TRETV] B AN B1 TS &, ISP [T AT $O T8 dlell &l

SHRIMATI MANEKA SANJAY GANDHI: I can't answer that because that is the
political decision that the House will have to take, and every party will have to stand by.
So, I don't have the liberty to answer it by myself.
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SHRIMATI MANEKA SANJAY GANDHI: I don't have a comment on it either.

Since we are going to be. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: There is one other aspect which I think we
have come of age to take. You know, my hon. colleague was telling that, when a woman's
husband dies, as a widow, she has to run up and down. This is a reality. Now, why should
any woman be dependent on her status as married or unmarried or single or separated to
get any benefit for a sustainable livelihood? She is a citizen. An old man doesn't have to
be dependent on whether his wife is alive or not for him to get a pension. Why should a
woman be dependent? All the time, we are associated. You commit sati because you have
pati. If there is no pati, there is no sati. So, this perpetuates the whole syndrome. I think
we should do away with that. If a woman is single and she is earning or not earning, that
is all that depends. She should be entitled to any kind of benefits from the Government. I
think we should do away with this. There are times in the villages where the man leaves
the woman. There is a man who has two wives. Now, if he dies, one wife gets the benefit;

the other wife is left begging all the way. I think you should consider that.

SHRIMATI MANEKA SANJAY GANDHI: What is the alternative? We have
pensions, we have allowances, and we have tax benefits. All three of them should be

applicable to women or men depending on what the rule is.
SHRIMATI RENUKA CHOWDHURY: No, they don't give it.

SHRIMATI MANEKA SANJAY GANDHI: If you are over 60 years, then, you
are entitled to a pension. All these things — none of which — are in the sphere of the
Centre. They are all State-based. Now, for instance, in Uttar Pradesh, they announced
with great dhum-dhamka Widows' Pension. That Widows' Pension was ¥150 a month,

which is given every six months, which is really not enough for her to live. On the top
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of that, it was often misused, stolen by local postman, and she never actually ever got it.
Now, it has been withdrawn completely. So, there are no pensions. %Eﬁllicﬂ%ﬁ A I
UATSE a1 '01d Age Pension'. Some people got it in some village, some people didn't,
some people had to prove it with birth certificates, and the really poor didn't get it. And,
now, that has also disappeared. So, every State decides for itself what pensions, what
tax benefits, what reliefs it gives to men and women. It is not within the Centre's

purview at all.

SHRIMATI RENUKA CHOWDHURY: The Old Age Pension comes from the

centre.

SHRIMATI MANEKA SANJAY GANDHI: No, no; it doesn't. For instance, U.P's
pension comes from U.P., and now it disappeared like everything else. So, it came; then,
they stopped it for a couple of years; then, they started again, then, it gets stopped. So,
nothing has been mandated here. If we could, perhaps, mandate, that everybody gets a
pension, then, it would help them. For instance, the hon. Prime Minister has made this
amazing Insurance Schemes of ¥ 12 and ¥ 325, which are the cheapest in the world
possibly, and give you a lot of benefits. There are also old-age pension Schemes. All of
which are new and innovative. All of which, over a period of time, will give you security,
should you want to take part in. That, I think, will go a long way. Perhaps, we should
have a discussion one day on schemes for women, or, just insurance schemes and old-age

schemes for women.

I would request the hon. Member to withdraw here Resolution, as we are trying our

very best to look after your concerns.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Smt. Rajni

Patil, are you withdrawing your Resolution?
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The Resolution was, by leave, withdrawn.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Now, we
shall take up the next item. Shri D Raja to move his Resolution regarding the need to

abolish capital punishment in the country.



